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Order dt.23.lQ.2QQ 
Heard Vir.j.N.Mohantyr learned counsel 

for the Applicant. By filing this Original 

k.)plication,, the Applicant has ventilated his 
grievance that although he has already 

completed 28 years of qualifying service, he 

has not been 'granted the benefit of fiancial 

upgradation introduced by the Respondent/ 

Department with effect from December,, 1994.' 

He had also filed a representation (Anne=rew-3 

dt.17.7.03) in the matter to the Respondent 

No.2 to which he has not receivea' any rep~ly. 
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We have also heard Mr.R.C.Rath, learned 

standing Counsel for the Railways who was 
served with a copy of this Original .4pplication 
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As the A.C.P.Scheme was in operation 

before the retirepent of the Applicant and 

the Applicant has already submitted 

representation before the competent authority 

in this regard and which is still pending, 

at this stage, we feel that in the interest of 

justice, we should dispose of this Original 

Application with direction to the Respondent 

N0.2 to dispose of the representation of the 

Applicant with a speaking order within 90 days 

f rom the date of receipt of this order and if 
the knplicant is eligible for grant of 

financial benefit under A.C.Pscheme, that 

should be made available to the Applicant by 

issuing necessary order by the Respondent 

during this period. With the above direction, 

this Original ;~Djolication is disposed of. 

No costs. 
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